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A /ORDER

Manoj Kumar Aggarwal (Accountant Member)

1. Aforesaid appeal by assessee for Assessment Year (AY) 2017-18
arises out of an passed by learned Commissioner of Income Tax
(Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)] on
29-08-2023 in the matter of an assessment framed by Ld. Assessing
Officer [AQ] u/s 143(3) of the Act on 19-12-2019.

2. The Registry has noted the delay of 32 days in the appeal, the
condonation of which has been sought by Ld. AR. Considering the

period of delay, the delay is condoned and the appeal is admitted for



adjudication on merits. The sole grievance of the assessee is
confirmation of addition of Rs.11.27 Lacs which represent cash
deposited by the assessee. The assessee is stated to be engaged in
manufacturing of cement.

3. Upon perusal of assessment record, it emerges that the assessee
was subjected to survey u/s.133A to verify source of cash deposits of
Rs.55.26 Lacs as deposited by the assessee during demonetization
period. On the basis of survey findings, the assessment was concluded.
It transpired that out of deposits of Rs.55.26 Lacs, the amount of Rs.42
Lacs was deposited in Specified Bank Notes (SBN). As per books of
accounts, cash-in-hand as on 08-11-2016 was Rs.30.72 Lacs and
accordingly, it was held that the source of deposit of Rs.11.27 Lacs
remained unexplained. The assessee offered Rs.10.00 Lacs under
PMGKY, 2016 and paid certain taxes under the scheme. The amount of
Rs.1.27 Lacs was also admitted subsequently. However, upon
verification, it was noted that the assessee failed to deposit Rs.2.5 Lacs
l.e. 25% of declared amount of Rs.10.00 Lacs under the scheme within
the stipulated period of time. Since the assessee failed to comply with
the terms of the scheme, the declaration was held to be void and
deemed to be never have been made. Accordingly, the amount of
Rs.11.27 Lacs was brought to tax in regular assessment as unexplained
cash credit in the books of account u/s. 68 which would be taxable at
special rates u/s.115BBE. The Ld. CIT(A) confirmed the same but
directed Ld. AO to grant credit of taxes paid by the assessee as
available on ITBA portal. Aggrieved, the assessee is in further appeal
before us. The Ld. AR has submitted that the credit of amount of Rs.4.99

Lacs as paid under the scheme has not been granted to the assessee.



4.  Accepting the plea of Ld. AR, we direct Ld. AO to grant taxes paid
by the assessee under the scheme. The assessee would furnish the
copies of challans etc. to substantiate the payment of taxes. The
impugned addition being unexplained, stand confirmed. No further
interference is warranted in the orders of lower authorities.
5. The appeal stand partly allowed for statistical purposes.

Order pronounced on 14" March, 2024.
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